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1245 hres.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1064-65

The Minister of Railways (Shri B.
K. Patil): I beg to present* a State-
ment showing Supplementary De-
mands for Grants in respect of the
Budget (Railways) for 1064-65.

12.45} hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shni
Satya Narayan Sinha): With your
permission, Sir, 1 rise to announce
that Government Business in this
House for the week commencing 8th
of March, 1965, will consist of:—

(1) Further discussion on the Rail-
way Budget.

(2) Discussion and voting on:

Demands for Grants (Railways)
for 1965-66.

Supplementary Demands for
Grants (Railways) for 1964-
65.

(3) Consideration and passing of
the Armed Forces (Special Pow-
ers) Continuance Bill, 1965,

(4) Discussion on the statement of
the Minister of Home Affairs on
the anti-nationa] activities of pro-
Peking Communists and their pre-
parations for subversion and vio-
lence, laid on the Table of the
House on the 18th February, 1968
on a motion to be moved by H.
H. Maharaja Pratap Keshari Deo
and others on Thursday, the 1lth
March, at 4 P.M,

I may also inform the House that
General Discussion bn General Budget

*Presented with the recommendations by the President.
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:a'll commence from Monday, the 15th
March, 1965.

Shri 8. M. Bamerjee (Kanpur): I
have three submissions to  make.
Firstly, regarding the arrest of the left
communists, a mbtion tabled by Shri
P. K. Deo has been admitteq for dis-
cussion. The norma] time-limit for it
is 2§ hours. But this is a matter on
which a motion should have come from
Government, so that we can have one
day or two days for discussion. I
would request you to fix up a whole
day for this or ask the Government
to come forward with a motion.

Mr. Speaker: I cannot do that.

Shri S, M. Banerjee: Seciondly,
after Mr. Kamath tabled the CBI Re-
port, some of us have demanded a dis-
cussion on that. Since this question
is agitating the minds of people all
over the country at every level we re-
quest that we should get some time
immediately within a week or so to
have a discussion on it.

Mr. Speaker: 1 might make this
clear, that no discussion can be held on
a paper laid on the Table by a private
Member. If an hon. Member quotes
from some paper and if it is allowed
to be laid on the Table in response
to a demand made by hon. Members,
no discussion can be had on that. It
is only on a paper coming from the
Government that a discussion can be
asked for. If it is a report of a legal
or statutory body also a discussion can
be asked for,

Shri Indrajit Gupta (Calcutta South
West): The paper is in the possession
of the House.

Mr. Speaker: It can be used Juring
other discussion in the House.

Shrimati Renu Chakravartty (Bar-
rackpore): It is to be used as a matter
of behaviour of Government in dealing
with the CBI report.

plr. 8peaker: There is the General
Discussion on the Budget and hon
Members can use it then.
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8hri S. M. Bamerjee: Sir, the Gov-
ernment have not placed it on the
Table. The reasons are best known
to them, After this document has
been placed on the Table by Shri
Kamath, it has appeared in the Press.
It is no more a question of challenging
the integrity of particular public men
like Shri Patnaik or Mitra. Now, the
matter which we want to discuss in
this House is the entire conduct of the
Cabinet Sub-Committee. That is why
I request that the Government should
lay it on the Table.

Mr. Speaker:
point?

What is the third

Shri 8. M. Bamerjee: Sir, it is time
that we had g discussion on the Bonus
Commission. The Bil] is coming, and
it is most unfortunate that taking ad-
vantage of this Bill no employer is im-
plementing the Bonus Commission
award.

Shri H, N. Mukerjee (Calcutta
Central): I wish only to refer to the
matter of the CBI report and certain
concomitant documents which have to-
gether given rise to a matter of the
utmost public important in the people’s
mind. 1 beg of you not to take a
purely technical view of the matler.
The document was laid on the Table
of the House by a private Member, but
in spite of being a private Member he
has succeeded in rivetting the atten-
tion of the country on a very impor-
tant matter which is already agitating
the people’s mind. We owe it to our-
selves, therefore, to have a discus-
sion in Parliament and I would ask
Government to come forward and lay
all its cards, whatever cards it has.
on the Table of the House and have
a discussion, thrash it out and put an
end to this miserable chapter.
Therefore, my feeling is that a discus-
sion ghould take place. If you dir-
ect, Members on this side might give
notice of a motion. It is a proce-
dural subject for you to decide, but
it will be a good thing if there is a full
day’s discussion on the initiative of
Government itself so that the country
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‘can get to know the right and wrong
of the matter,

Shri Ranga (Chittoor): Sir, I do not
want to take long. 1 rise to support
this suggestion made to You and
through you to the Government also to
give an opportunity to this House, if
they cannot give a whole day at least
2} hours, to discuss the behaviour of
the Cabinet Sub-Committee in regard
to this CBI report and all that per-
tains to it. I wish to draw your atten-
tion—I dare say that you have read it
—to the editorial today in the Hindus-
tan Times entitled “Guilty Men”.
There is noe short sentence and I will
only read half of it. It says:

e if there was ever a
prima facie case established which
need to be more thoroughly
gone into, this wag such a case.”

Now that the leader as well as the
Minister of Parliamentary Affairs are
here and we have already given no-
tice of our request to you to give us
leave to make a motion for these 2%
hours in regard to this particular
matter, 1 request all concerned,
through you, Sir, to see that time is
given to us to discuss this matter.
allowed.

Shri Satya Narayam Sinha: So far
as the question of allowing a private
Member to lay a thing on the Table
is concerned, Sir, it is for you to de-
cide whether or not it should be
allowed.

Shri S. M. Banerjee: Let the Gov-
ernment lay it on the Table.

Shri Satya Narayan Simha: Govern-
ment has not laid it so far. I am
discussing about the position now, the
position as at present. Apart from
that. I had explained it to al} our fri-
ends, the leaders of different groups
when I inviteq them the other day,
and made it perfectly clear to them
that so far our convention has been
that unless the Parliamentary finan-
cial programme is over we do not
take up any No-day-yet-named Mo~
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tion. As a very special case this mp-
tion on the question of DIR for a 24
hour discussion has been allowed.
I also made it clear to my friends that
day that if apart from that we are
likely to take up any no-day-yet-nam-
ed motion the only posgibility is to
have that time deducted from the
overall time.

Shri Ranga: No, no.

Shri Satya Narayam Sinha: Other-
wise there is no other go.

Shri Ranga: This programme is
something special. We thought
that the Budget was going to be taken
up on the 8h or 9th. Instead of
that, through their own decision,
they have postponed it to the 15th. If
that is possible, should it not be pos-
sible for them to find 2-1/2 hours for
this discussion?

Shri Satya Narayan Sinha: About
no-day-yet-named motions I have
made the position very clear. Apart
from the question of merit, we can

take it up only after the financial
business is over.
Shri Indrajit Gupta: The hon.

Minister did not say anything about
the suggestion made by Shri Banerjee
about the time for the discussion on
the statement of Government regard-
ing the arrest of Left Communists,
that it should be extended. No jus-
tice can be done to that in 2-1]2 hours.

Mr. Speaker: When it is in the
form of a no-day-yet-named motion,
it has got to be 2% hours.

Shri Dimen Bhattacharya (Seram-

pore): Then it is better not to dis-
cuss it.

Mr. Speaker: It is for the House
to decide.
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Mr. Speaker: I must make my
position clear so far as that is comn-
cerned. It has been laid on the Table
of the House but it was done by a
private Member. Shri Kamath certi-
fied that it is a true copy of the gen-
uine document and therefore 1 allow-
ed it to be quoted. It can be made
use of and quoted during other dis-
cussions. Unless the Government ad-
mits that this is the genuine docu-
ment how can I allow a discussion on
that. This cannot be a basis of the
discussion simply because I have al-
lowed them to quote from it or even
place it on the Table. We are having
so many discussions in  these one-
and-a-half months. They can use it
and quote from it. Now it is on the
Table and they can quote from it to
any extent.

Shri S, M. Banerjee: Sir, I rise
on u point of order. My point of
order is this. Shri Kamath was per-
mitted by you to lay a copy of the
summary of the CBI report which
was submitted to the Cabinet Sub-
Committee which Shri Kamath cer-
tified as a true copy. Now, the Gov-
ernment is neither laying the whole
report on the Table mnor saying that
the copy laid on the Table is a
true copy. They are neither contra-
dicting the repori placed on the Ta-
ble nor accepting it as correct.
We are in a peculiar position, We will
now be having a discussion on the
Demands for Grants relating to the
Ministry of Home Affairs. I would
like you to have pity on us. It the
Government does not come forward
on their own 1 would request you to
direct that the report be laid on the
Table by them,

Shri H. N. Mukerjee: My submis-
sion is, if I may be permitted to say
so, that you are taking perhaps @
purely technical view of the mutter.

PHALGUNA 14, 1886 (SAKA)

of the House 2754
The fact of the matter is that Shri
Kamath having laid this thing on
the Table of the House has created a
furore in the country, in all gections of
the people including those who sup-
port the Government policy. For some
reason or other, which I do not wish
to characterise, the Government does
not come forward to say whether the
document is correct or not. Therefore,
the basis that you seek for is lacking.
On account of the Government’s remis-
snesg a document which has got, right-
fully, the utmost publicity in the coun-
try and has caused the greatest an-
xiety and consternation is not being
discussed in the House on a basis
which would be beneficial to the
country. Many questiong have arisen—
the Cabinet Sub-Committee’s conduct,
the entire political picture of our
country and all that, If we are ex-
pected to discuss this very important
matter ‘only apropos other minor or
major subjects in connection with the
Home Ministry, Finance Ministry or
any other Ministry, that would not
be fair to the country. I would like
you to lay down certain conventions
in regard to the procedure of the
House so that things which crop up
suddenly might be taken up by Par-
liament in the proper manner for
discussion. And that is why I sub-
mit that this question should be vie-
wed from this point of view,

8hri Ranga: If they have any hon-
our left with them

Shri A. T Sarma (Chatrapur): I
strongly oppose the motion.

Mr. Speaker: There is no motion.

Shri A. T, Sarma: T object to what-
ever they say.

Mr. Speaker: That ig all right.

Shri A  T. Sarma: When it is not
available to us it should not be dis-
cussed.

Mr. Speaker: I have made it clear
in my ruling that I cannot compel the
Government to lay it on the Table.
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Shrimati Renu Chakravartty: Still,
you can allow a discussion.

Mr Speaker: A discussion cannot
be allowed unless the Government
lxys it on the Table. That is the
correct position...... (Interruptions)
Order, order. I am pot going to
allow any more discussion on this.
It is for the Government to consider
what they should do.

13 hrs.

Shrimati Renu Chakravartty: On
such a matter of urgent public im-
portance if you rule out a discussion
on the technical ground that the par-
ticular documents has been laid on
the Table by a private Member it will
not be quite proper. It would be
within your competence to allow a
discussion which the whole country is
anxiously awaiting, The entire handl-
ing of the business by the Cabinet
Sub-Commiitee has to be discussed
and it should not be shut out merely
because of a technical hitch, It should
be debated.

Mr. Speaker: It is not a question
of being technical. The procedure is
quite clear, I can allow a member
to quote from a document which the
Government still contends is secret.
But I cannot allow a regular discus-
sion on that.

Shrimati Renu Chakravartty: They
should be ashamed of taking that
stand.

Mr, Speaker: That is not my busi-
ness.

Shri § M, Banerjee: Had it been
in any other country, the entire Ca-
binet would have resigned.

Mr, Speaker: We have already
spent a lot of time on this Now we
should resume the discussion on the
Railway Budget.

Shri Indrajit Gupta: Sir, you just
now mentioned that it is for the
Government to decide whether to
lay the report on the Table ar not
May ]I make one submission on that?

Mr, Speaker: No, Sir.
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Shri Indrajit Gupta: Government
may contend that the document &
secret; but they cannot say that this
copy ig not genuine.

Shri H. N, Mukerjee: Sir, could
we not expect you to express ‘'your-
selt? Could we expect you to ask-
Government why they are behaving
like this? After all, Parlinment has
to assert its authority and you, 8ir,
as a sovereign representative of Par-
liament, have got to do something to
bring some sense in Government....

Mr., Speaker: I have given
explanation.

my
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Shri Ranga: The Hindustan Times
is their own paper an dit has castigat-

ed the Government as the guilty men.
That is enough,

Shrimati Renu Chakravarity: No,
that is not enough.

Mr,  Speaker: Order, order, There
ought to be some end to this discus-
sion. Shri S. M. Banerjee.
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Shri P, Venkatasubbiah
Sir, 1 beg to move:

“That Shri Bagri be suspended
from the service of the House for
the rest of the day.”

Shri Muthyal Rao (Mahbubnagar):
Sir, in the place of that motion I
would like to ‘move a substitute mo-
tion. I beg to move:

“That Shri Bagri be suspended
from the service of the House for
the rest of the session.”

Mr. Speaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
the rest of the session.”

Shrl Ramga: May 1 suggest that
“the rest of the gession” may be
amended as *“the rest of the day”?
After all, similar incidents Mave
taken place today and some hon,
Members have been sent out only
for the rest of the day. Why should
we make a distinction only in this
case?

Mr. Speaker: Shri Range should
realise that if one after the other,

(Adoni):
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they rise in their seats, obstruct the
proceedings and then accuse me that
I have shown indulgence to some or
they have been blackmailing me and
then walk out, it becomes a lttle
difficult for me. In thoge cases, at
Jeast the Members have walked out.
In this case, he says that he would
not go in spite of my orders.

Shri Ranga: He hag also walked
out.

Mr. Speaker: No he has not walked
out. He is still here and he says he
would not go.
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13.09 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Mr, Speaker: The House will now
proceed with the General discussion of
of the Budget (Railways) for 1965-66.
Shri S. M. Banerjee will continue his
speech.

Shri S. M. Banerjee (Kanpur): Mr.
Speaker, yesterday 1 wag referring to
the case of victimisation of trade union
workers who took part in the 1960
strike. While I was on my legs I re-
ferred to the case of Posts and Tele-
graphs and other departmenis where
90 to 98 per cent of the employees
who were victimised during the strike
have been taken back. As thi:
question has been agitating the minds
of the All India Railwaymen's Federa-
tion and other unions, I would request
the hon. Minister to kindly reconsider
these cases, They took part in the
strike in 1960 and after that every
organisation suffered a lot. Now there
are good industrial relations not only
with the railway management the
Railway Board or the Railway Minis-
try but generally the Government
employees are discussing the various
issues for a negotiated settlement.

In this connection, I would submit
that there are certain cases in the
South Eastern Railway. I particularly



